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(Amendment) Bill, 2013, is hereby published for general information under proviso
to Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana
Legislative Assembly

Bill No. 3—HLA of 2013

THE HARYANA MUNICIPAL CORPORATION (AMENDMENT)

BILL, 2013

A

BILL

further to amend the Haryana Municipal Corporation Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Sixty-fourth

Year of the Republic of India as follows:-

1. This Act may be called the Haryana Municipal Corporation Short title

(Amendment) Act, 2013.

2. In the proviso of sub -section (4) of section 4 of the Haryana Municipal

Corporation Act, 1994, for the words "three years", the words "three years and

three months" shall be substituted and shalt be deemed to have been substituted

with effect from the 10th October, 2008.
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STATEMENT OF OBJECTS AND REASONS

1. Local Bodies are required to be made self-reliant and strengthened in

the democratic era, for which Government had constituted seven Municipal

Corporations namely Panchkula, Ambala, Yamuna Nagar, Karnal, Panipat, Rohtak

and Hisar vide its notification dated 17-3-2010. Elections to the newly constituted

Municipal Corporations are required to be held within a period of three years, as

per the provisions contained in sub section (4) of section 4 of the Haryana

Municipal Corporation Act, 1994 which was enforced w.et. 10-10-2008.

2. As per above said proviso, elections to the said newly constituted

Municipal Corporations are required to be conducted by 16-3-2013 for which

work of delimitation of wards has been completed by the Government. For

conducting elections, final publication of electoral rolls has to be done by the

State Election Commission, Haryana and further examinations of Matriculation

and Senior Secondary Classes are to be held in the month of March and due to this

it will not be possible to conduct elections before 16-3-2013.

Therefore, State Election Commission, Haryana requires three months more

time for conducting the elections, for which an amendment is proposed in the

sub -section (4) of section 4 of the Haryana Municipal Corporation Act, 1994. As

per the proposed amendment, election to the newly constituted Municipal

Corporations shall be held within a period of three years and three months instead

of three years of time.

Chandigarh :

The 23rd February, 2013.

BHUPINDER SINGH HOODA,

Chief Minister, Haryana.

SUMIT KUMAR,

Secretary.
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